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Oy W Fyotirmoy

[Mr. Speaker].

information. How can I allow i? This
is a rule of the House that you should
not bring in any individual name. If
Yop give a certain individual by name,
who is not present in the House, than
1his rule must apply. If you want to
«ensure the conduct of a Minigter,
there is @ separate rule, but not this.
In thig esse, when you make an al-
legation against even any Member of
+this House and individual outside the
House, you must give notice,

SHRI JYOTIRMOY BOSU: I have
fiven notice. .

MR. SPEAKER; Merely mentioning
that I am going to mention somebody’s
name—that ig no application of the
rule. I think you better go for lunch
now,

SHRI SHYAMNANDAN MISHRA:
"We shall have to make some submis-
sion because this is a very important
ruling that you are giving now.

MR. SPEAKER: It is there; I am
mot ading anything on my behalf,

SHRI BHYAMNANDAN MISHRA:
My submission is that you are inter-
preting the earlier rulings on the
-gybject in a not very corrent way.

MR, SPEAKER: Let me know what
is meant by this word ‘matter’.

BHIRI SHYAMNANDAN MISHRA:
‘¥You were yourself pleased to say that
‘i{here {8 a provision for no-confidence
motion. Do you expect therefore even
for the purpose of no-confidence mo-
tion that we should submit in writing
the allegation that we are going to

make against the Minister?

MR. SFEAKER: [ maid there is a
-m:;ﬂemwedurenru...(mumm-
tions).

SHRI SHYAMNANDAN MISHRA:
I am coming to 353, Your ruling, I
must submit, is not correct.

MR, SPEAXKER: - We wsdjpurn for
unch to seassemble at 2.8, )
18.15, hrs. -

The Lok Sabha adjourned for Luweh
till fifteen minutes pass Fourteen of
the Clock.

———

The Lok Sabha re-assembled after
Lunch at twenty minutes past Fowr-
teen of the Clock,

[Mg, DeruTy -SePEAXER IN THE CHAIR]
RE SWEEPERS' STRIKE IN DELHI

SHRI S. M. BANERJEE (Kanpur):
Sir, you must have read in today’s
newspapers that the sweppers' strike
has been declared illegel, No effort
has been made to have a negotiated
settlement with them. Under the Es-
sential Services Maintenance Act, the
sweepers are being arrested under the
DIR. The services of a lot of tempo-
rary and casual sweepers have been
terminated. Since this has happened
in Delhi, let the Minister take note
of it. None of the Ministers either of
the Cabinet or of State or even De-
puty Ministers is present

MR. DEPUTY-SPEAKER: The De-
puty Minister for Finance is here.

SHRI DINEN BHATTACHARYYA

(Baranpore): This is a very serious
matter,
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Jyou want to corivert this House into
a shouting place Mr Bsmerjee has
already brought the pomnt and it 1is
before the House It is tbr the Govern-
ment to take notice of it Do you
solve the problem by rmsing your
voice?

1422 hrs.

INDUSTRIAL DEVELOPMENT BANK
OF INDIA (AMENDMENT) BILL
—Contd,

MR DEPUTY-SFEAKER 8hn
Jyotirmoy Bosu-pot here Shri Laksh-
manan-not here The Minister

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) Sur, this Bill
which 18 before the House for consi-
deration and passing 15 one of the
three banking amendment Bills which
in a couple of days will be discussed
and passed by this House These are
some very progressive steps and after
having listened to the members yes-
terday, I beheve they have been wide-
ly acclaimed and welcomed with cer-
tain exceptions First and foremost,
I would hke to congratulate the mem-
bers and thank them for having wel-
comed this Bill

Before I go into the pomnts raised
yesterday in detail, I would hike to
say that this Bill will open up new
horizens It will give more opportum-
ties to entrepreneurs It wall give
morg opportunities for production by
giving greater facilities It wall give
more foteign exchange tb the country
and the overall impact wil] be deve-
lopment of the oun

members will give it full support
I would new take up some of the

suggestons made yesterday and give
the ressons why we may or may not

AGRAHAYANA 2), T894 (Saka)

Bank of India 3318
(Amdt) Bill

come to the copclusion that it would
not be advisable or yn the national
witerest fo accept this recommendation
The functions of IFC and IDBI may
be overlapping to some extent so far
as direct finance 1s concerned, but the
IDBI has a much wider scape It also
undertakes refinancing Business There
15 no overlapping in that section IFC
has specialised in financing sugar co-
operatives, textile coperatives and
jute mulls But IDBI goes much fur-
ther, 1t goes to the core sector and
heavy industmes It has capacity to
lend huge amountg of money for the
priority sectors The IDBI and IFC
should not be merged because they
have their own specialised jobs More-
over, the modern trend 1s more for
decentralisation rather than to have
a monolithic structure Even in gene-
ral insurance, there 13 & move not
only to have ong corporation or com-
pany but to have more than one
Therefore, if this suggestion of Mr
Bade 18 accepted, it would not be a
historic and evolutionary step, but
rather a retregrade step I am sorry
we will not be in a position to accept
it

A very relevant point was raised
by some hon Members of our party
ag well ag the other parties, namely,
that the IDBI should give more atten-
tion to the backward areas both 1n
the location of industries as well as
1n 1nvestment of more money m those
areas m order to remove the regional
disparities It has been precisely the
intention, the policy and the effort of
the IDBI to give the maximum at-
tention to the backward areas In
1860-10 there was a comprehensive
scheme of giving concessrona] flnance
to the entrepreneurs who were esta-
bitsinng industries m the backward



